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What the hon. Membe' has put is no que»- 
tion at all. Is it a question that the Minister 
hat got only so much information ?

i fo  mo wno w r  w

j  ^  ^  ’EnvT̂ T innw

Sardar A. S. S a if al : My queBtion 
was not properly replied to. I wanted
lo know the qualifications of these archj-

Mr Deputy-Speakcr ; This is not 
tbr time to knov' all those things.

Corporatlim for Delhi

*596. ShH D. C. Sharma: Will the 
Minister of Home AflaiTi be pleased
to state :

(a) whether any decision has been taken
00 the .Corporation Plar. for Dclbi ; 
and

(b> if so what is its nature ?
The Minister In the Ml|iittry of 

H one Aflairt (Shri Datar) s (a) A deci­
sion has been taken to establish a Corpo­
ration for Delhi elected on the basis of 
adult suffrage and consisting of about 
8o councillors The details of the scheme 
are being worked out.

(b) The proposed Corporation will be 
constituted broadly on the pattern of the 
Bombay Municipal Corporation and will 
also form the electoral college for election 
to the Rajya Sabha from Delhi.

Shri D. C. Sharma t May I know 
when the eleaions to this new Corporator 
will take place and whethe»- any delimi­
tation of a>nstituencies has been taken 
in hand ?

Shri Datar ; The flections will 
take place after the Bill has been prepared  ̂
placed before Parliament and passed,

Shri Ferose Gandhi i When ?
Shri B. K. Datt What will be the 

territorial jurisdiction of the new Corpo­
ration ?

Shri Datars The ten-itorial jurisdic­
tion will be the jurisdiction of the present 
Delhi State minus a considerable area from 
New Delhi.

Shri Slnhatan Sinfh : May I know 
whether the Bill will be coming up before 
this Parliament or the next Parliament ?

Shri Datar : It is likely to oome up 
before the next Parliament.

t  ^rnwT^nprrf 

Pp ^  fin? *15 V R Sttsi’T
w jf ’Ttr (iw tiv  fiiN t V

Shri Vaeraawamy t May I know
whether reservations will be made in the 
Delhi Corporation for the Sdieduled 
Castes and Sdieduled Tnbes residing in 
Delhi ?

Mr. Depn^-Speaker : That u too 
pfemature yet, 1 suppose.

Corruption Caeei in M.B.S.
Shri Velayudhani Will the 

Mhiister of Defence be pleased to 
refer to the reply given to Starred Ques­
tion No. 736 on the 13th August, X955> 
and state whether any prosecution has 
been launched against the officers of the 
M.E.S. involved In the Cochin case ? •

The Deputy Minister of D etooa 
(Sardar Mafithia) : Yes, against one 
officer. Besides, the Army officer involved 
was tried by a Court Martial.

Shri Velayudhant May I knofv
whether in the original prosecution more 
officers were involved but a charge was 
made out only against one officer? How 
many officers were originally charge- 
sheeted in this case ?

Sardar Ma|ithia : The Spec^l Police 
Establishment asked for permission to 
pro eed against twelve offi ers, but after 
investigation, they recommended that only 
one officer, that is, Captain Nowley, who 
has been court-martialled, and Shri S. N. 
Andhare be proceeded agamst. The case 
against Shri Andhare is in the court of 
a Special Judge at Trivandrum.

Regarding the others, according to the 
Special Police Establishment, nothing is 
being done, because they have dropoed the 
investisation themselves. I should, how­
ever, like to add that the others were trans- 
fened from Codun straigihway, whet 
the Special Police Establishment asked 

.for it.
Shri V^3mdhan t May 1 know 

whether, apart from the transfer of these 
officers against whom there were charges 
of corruption. Government had contemp­
lated any other punishment ?

Sardar Majithia x Yes, departmental 
action will be taken against the other officezi.

Shri Punnoosa t May I know whether 
the Minister can give us a little more in­
formation and a clear indication with 
regard to the nature of the charges and also 
the amount that was involved?

Sardar Maiithia t I should like to 
have notice.

Shri M. R. Krislma : May I know
whether, in order to avoid this of things, 
the garrison engineers and other civilian 
employees of the M.B.S would be brought 
under the India Army Orders for dira- 
plinary purposes ^
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Mr. D^puty-Speaker : That is a 
matter of broader policy.

Shxi Velayudluuit May 1 know 
whether  ̂ when the invcgtjaations about 
this was going on, very high dignitaries, 
including tfx-Ministers, were involved in 
ihis matter ?

Sardar Majithia i I have got no in­
formation about that. As I have said, 
these were the only la people agamst 
whom we thought there was a case> and 
we proceeded against them.

Bomb la Delhi

*59S. Dr. Ram SubhM Singh t Will 
the Mmister of Home Afnira be pleated 
to state;

(a) whether it is a fact that an incen­
diary bomb weighing over 5 lbs. was 
found on 5th October at the edge of a 
pit in a derelict gravr-yard in Malkagunj, 
Delhi; and

(b) if so, wheth er any investigation has 
been made into the circumstances as to how 
that bomb was placed there ?

The Miniater In the Ministry of 
Home Affaira (Shri Datar) t (a) and b).
An old and incomplete bomb was discovered 
«n a deserted ^ve-yard in Malicagunj 
near Subzimandi on t̂h October, 1956.
It was not an incendiary bomb nor was 
it Capable of exolosion. It is possible 
that It was removed fiom a MiliUry Prac­
tice Range as junk metal and abandoned 
in the graveyard.

Dr. Ram Subhitf Singh s May I
know how many such bombs and otner 
live bombs have been so far tound in JJeihi 
and oth r towns or villages in the neigh­
bourhood such as Uttar Pradesh and I'uuiab 
during this year ?

Shri Datar : About the live bombs 
and explosions, information has already 
been given to Parliament. This is the first 
time that a bomb of this type meant usually 
for training exercises has been recovered.

Dr. Ram SuUii^ Singh t Have
<3ovemment got anjj information to the 
effect that any o^nised sroup is trying to 
4ve bombs in this part of the country f

Shri Datar i So far as the present in- 
irestigations show, no.

: w r  jw W ?  ^ 
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Shri D«ar < No, Sir
Slifi Joaehim Alvai Do Govenunenc 

know that the fa lure of their police officers 
to nip this conspitacy in the oud has dealt 
a blow at the secular jpolicy of the Govern­
ment known for their tolerance toward : 
aU faiths ?

Mr. Dapnty-^aaker t No informario& 
is sought. Next question.

Workahop for manufacture of 
Fomiturc

*§99. Sliri^C. R. lyynnni t Will the 
Minister of Honotc Atttdn be pleas?d 
to ttote whether the Kerala Govern­
ment hu started any wotkshc  ̂ to mann* 
facture fhmit«ire, doors, windows, shutters 
and other wooden articles in view of the 
abundance of good timber available in the 
forest ?

The Minister in the Ministry 
of Homa Affairt (Shri Datar)t No,
Sir.

I may also add for the information 
of the hon. Member that the State Govern­
ment has started two production c 'Mf- 
training centres in carpentry and proposes 
to start two more for the manufacture of 
windows and furniture.

Sliri C. R. lyyunni s In view of the 
tact that there is an abundance of timber 
there and timber is being exported to out 
side places, do Government propose to 
stait a mill of the type seen in Jammu 
and Kashmir ?

Shri Datart It is the view of Govern­
ment that the production of these articles 
should be undertaken in the private sector.
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